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New Delhis this the 30 i day of Augusty,1989,

HON *BL E MRe-Se Be ADIGE, VICE CHAI 1N (1),
HON *BLE MRSe LAKSHMI SWAMIN oTHAN, MEMBER(D)

RN Trip athi ,

/e shri R.S, Tripathi,

Chemical & Metalluroical pssistant,
Diesel Shedy, Noxthem Railway,

Tugl ek abady

Ney Delhi = 110044, eeos fpplicanti

(By mdwcates Shri VePoKohli )
YoTsus

thion of India,

though

1, The Divisional Railuay Manager,
No rthem Railway,
New Delhi¢

2, The Senior Divisional Personnel Officer,

DR Office, Northem Railway,
New Del hio _

3 The Sre Oivisionel Mechanical ginesr(Diesel ),

- Northern Rajilway, Dissel Shed,
Tughl ak b ad, _
New Delhi- 110 844 eee Respon dentes

(8y ndweate: Shri P.S.Mahendru )

0 RDER
WON'BLE MRo SeRe ADIGE, VICE CHAXIRMAN (a)e

fpplicant prays that respondents! order

dated 3.11.97 (mnexure=A/1) be set aside, and respondent

letter dated 21.5,94 (mnoxure=g/2) be modified to
provide for full weight of adhoc service as C & Mg
from S:2,87 till 24,2.53 put in by hime He prays
for arrears and pay from 1,/2,89 to 2452:9 and
claims dif‘f‘érence in pay from 1.5.93 to 30.,9,94

with intersest and costsy

2. _ HS arde

3. Adnittedly epplicent was put to off

rand

iciate

as



vzn

c& ma (.1400-2300) on local adhoc temporary basis
vide order dated 92,87 (mnexure=p=3) without any

cl aim for promotion ower that of his seniors. npplican*g
was also allouwsd officiating sllowances as C & A vi de
order dated 10,1,92 (Annexure-a/d). adnittedly alsoy
applicant continued to officlate as such till he was
ordered to bs revertsd vide letter dated 23,4.90
(mnnexure=p/5) as the ofi’iciating claim was not
sanctioned by competent authority and he failed to

qualify in the selection for the aforasaid post3

4, foplicant however contends that this revsrsion
order was never implemented ond he comtinued to
officiate on tha promoted post till 1.3.93 on uhich
date he was regularised as C & MA vide respondents!

order dated 5,794 (Anexurs=p=8) owing to restructuring,

Se Respondents deny that the revsrsion order
dated 23.4490 was not implemen tad, and point to
applicant®®s owun rep resentation. dated 27.4.%0 (copy
taksn on record) in which he adnits having been
discontinued as C & MA: Wee.fo 23.4.90 for not having
qualified in the selection. In view of the contents
of applicant's oun aforesald representatiom, it is
difficult to agres with him that despite the raversion
order, he continusd on the promoted post till ha uyas

evantually requl arised on that post on 1.3.93,

6. Howsver sven by rsegpondents' own submission
contained in their reply, the emoluments sanctiqned
to goplicant vide order dated 10.,1.,92 z,";ould be adnisgibla
to him right wtil 23,4.90 and not only wte 28,2489

tlhder the circumstance, these emolunents sanctioned by

e
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order dated 10.1.92 should bs paid to him for the
balance period FProm 1,389 wtil 23.4.% ( less
what has alraady besn paid ) in accordance uwith
rul es and instructions;if" not already paid/uith
interest @ 12% pesa from 153,89 till the date of

actual payment .

7 adnittedly also applicant was regularisad as
C& MA through restructuring uw.eefs 163.93 and is
entitled to the pay and allowsnces of that post
& e eefe 153493, Ihder the circunstance, if as

cl aimed by him he has not been paid the pay & allouwanece
~of that post from 155,93 till 30,994, he shoul d

be pald the same ( less what he has alrsady drawn )

in accordance with rules and instructions togather
with interest &@12% p.a. therson from 1.5.93 £i11

the date of actual payment .

8. These directions should be implemented
within 2 months from the date of receipt of a copy
of this order, sipported by a detailad and clear
caleul ation chart which should bs fumished to

applicant.

9, The 0 is allowed to the extent con tainsd

in paras 6, 7 and 8 abova, No costs.
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{ MRS, LAKSHMI SWAMIN ATHAN ) . ,ADIG t
M g8 ER(I) uzcr CHAxmAN(A).

/ug/



